IN THE CENThRL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH -

AT HYDERABAD
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1. The Chief Postmaster General
pept., of Pests, Abids
Hyderabad, AP Circle

2. The Director of Postal Service
Hyderabad City Region, Dept. of
Posts, Abids, Hyderabad

%, The Post Master General
Vi jayawada Region, Dept. of Posts
Vi jayawada, Krishna Uist
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4. The Asstt. Postmaster General (S&V)
0/c the Chief ppstmaster General i

Dept. of Posts, AP Circle, Abids
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0A} 257/96
Judgement o _

( As per Hon, Mr, H. Rajendra Prasad, Member (Admn) )

Heard Sri V. Uenkateswara Rao, learned counsel for
the applicant and Sri N.R. Bavaréj,.lé&rnad Senior
standing Counsel (Central) for the raespondents,

2.' The applicant states that he is due to superannuate
on 30-6-1996, i.e., roughly in four months Prom aow, He
alsg statas that there are three yacancies in HSG-I
which are avsilable within the Vi jayawada Region where

he is nou employed and where he could be sccommodated,

The other ground t aken by the applicant is that DPS HCR
is not competent to issue inter-regional allotment order
of HSG-1 officials, This plea is not accepted and hence
ignored in passing the follbwing direction :
A copy of the DA shall be arranged to be placed at
the earliest before the CPMG by th; Sepior Standing
The CPMG. ;
Counsel, ws shall consider the facts stated in the (R
and teke an appropriate decidion in the matter, on merits,
It may be 32 added that the fact of the applicants enau-
-ing retirement on superannuation shall be kept in view
to the extent feasible uwhile tsking a final aacisiun.
The applicant shall not be relieved of his present
'appointment until the disposal b? the case by R=-1, which
shall be done within 15 days from today,
3, Thus, the 0A is disposed ef at the admission stage.

ﬁu costs, .
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(H. Rajendrd
Member (

Dated : February 23, 96
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Wyoe .

To
1.

7.
8.

The Chief Postmasisr Genaral, Dept.'af Posts,
Abids, Hyderabad, AP Circid

The Oirector of Postal Services, Hyderabad city
Regicn, Dept of Posts, Abids, Hyderabad

The Post master general, Vijayswada Regian, Dept.,
of posts, Vi jayawada, Krishna Dist.

The Asstt, Postmaster Gemeral (S&V), O/o the Chief
postmaster General, Dept. of Posts, AP Circle, Abids
Hyderabad ‘ ) _

Sri \. Venkateswara Rao, Counsel for the applicaat,
Advocate, CAT, Hyderabad

Sri N.&, Devaraj, Standing Counsel for the respondents,
CAT, Hyderabad ’ ,

Library, CAT, Hyderabad
One spare copy
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